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MR. SPEAKER: Now the Membhers
themselves have seen how many ur-
gent matters are before us. Therefore,

it is a very difficult task for the Spea-
ker to select. As for tomorrow, also, 1

am hard put to it to select. The fioods
in northern India are one of the most
devastating things. I thought it was &
most important matter that we should
take up

(Interruptions)

Therefore, I thought it was neces-
sary that priority ghould be given to
that At the same time, I am thinking
of giving a 377 statement to Mr.
Qureshi because that is also an urgent
matter, I have not been able to allow
a caluing attention because I thought
floods were more important than this
matter

(Interruptions)
I have heard all of you Now, Mr.
Sathe
12.35 brs.

‘TIMES OF INDIA' CORRESPON-

DENT RE, ALLEGED MIS-REFOR-

TING OF CERTAIN PROCEEDINGS
OF LOK SABHA

SHRI VASANT SATHE (Akole): I
am thankful to you for giving vour
kind consent under rule 222 to a matter,
which I must say I feel deeply pained
to raise as a privilege matter. I had
thought, 1f you would recall, that 1
would bring this to your kind notice,
to the notice of the House, so that even
without bringing {t as a privilege
matter, it could be set right because it
is no pleasure to me that a matter
should be raised against the members
of the fourth estate a journalist of an
eminent paper like the Times of India.
But unfortunately the Times of India
thought it fit not to correct itself ir
spite of the fact that when I brought
the omissions and commissions, the
mistakes I honestly thought that it
must have been an inadvertent mis-
take, very much as my hon. friend,
Shri Jyotirmoy BDosu trieg to show,
it may be in the din and noise mem-
bers rise and people in the gallery
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. mnynatbenb!e to know;theym
not magicians, I believed honestly that
it might be a mistake and it
would be corrected. Therefore, I
had pointed out on the 2l1st the
omission. Unfortunately it so happen-
ed that words which were never used
by you were put in your mouth. In
fact it is embarrassing for me because
I was the person who was supposed to
be castigated by you. But the words
which you have used were, that is on
the 19th: “Let me make it plain to the
hon. Members that no threat will
deter me. I have said that 1 will cer-
tainlly go according to the rules,
according to my interpretation, sub.
ject to any resolution in the House,
Therefore, there is no use making a
threat. I am selecting call attention
notices according to what I consider
to be important and decide about
that,”

Now you will see that in this there
is no mention of any particular mem.
ber. It was not directed to me. There-
fore, the next day when in the front
page report of theTimes of India the
learncd special correspondent repor-
ted, “At one stage the Speaker Mr.
K. 8. Hegde had to remind Mr. Sathe
that he should refrain from making
threats in the House"”—now this was
an unfortunate statement which was
never made. I have quoted what you
stated. I therefore had pointed it out
to you and you were pleased, when I
pointed it out, to say on the 21st; “Mr.
Sathe, you are right, I think the report-
ing is wrong and the paper should
correct itself.” I had hoped that after
this the paper would correct iself. Un-
fortunately although it was pointed
out to the correspondent and to the
newspaper editor, they had not correc.
ted it. Therefore, I sought your per-
mission to raise it. It is really em-
barrassing for me and also for you to
be very frank because both of us are
involved.

MR, SPEAKER: I am not invelved.
SHRI VASANT SATHE: Involved in

thie sense that you have been quoted
wrongly. Therefore, I would request
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you to muder that to report "the
proceedings of the House incorrectly—
which had never happened, which bhad
never taken place, which tends to
malign a Member—is per sea breach
of privilege.

AN HON. MEMBER: Then who gave
the threat?

SHRI VASANT SATHE: Actually it
was not mentioned here at all.

So, therefore, I am not taking it as.
a matter of my personal concern. I
leave it to the hon. colleague-—the-
Prime Minister who is our leader in
this House—the House and all the-
members who may feel that I have
been wrongly maligned by this quota-
tion which was put in your mouth and
which inspite of your saying that that
should be corrected has not been done.
I feel it is for the House to decide
whether a breach of privilege has been
committed or not and I leave it to the
House.

1 beg for permission of the House
to grant leave.

MR. SPEAKER: Anybody objecting
it? Only those who object to the
Motion.

(Interruptions)

SHRI JYOTIRMOY BOSU: I do,
Sir. 1 do, Sir.

"SHRI KANWAR LAL GUPTA
(Delhi Sadar): Will you kindly permit
me? I have objected. 1 Will take only
two minutes.

MR. SPEAKER: In this matter all
that is to be said is—"I am objec'b-‘
ing”. Nothing more than that.

SHR! JYOTIRMOY BOSU; I am
objecting. I have come prepared.

MR. SPEAKER: It is not a debate
that you have to come prepared. It is
not a debate. You can state your mere
objection. )
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SHRI JYOTIRMOY BOSU: I shall
be failing in my duty i I donot point
out certain inaceuracies.

MR. SPEAKER. Mr Bosu, the Rules
o1 Procedure are very clear When @
Privilege Motion is moved, normally
is ia put to the House. When it is ob-
jected to, no debate is allowed It Ia
the objection that is needed You just
say—~I object to it.

SHRI JYOTIRMOY BOSU. I object
because

MR. SPEAKER No, no It Iis not
necessary. It is not a debate.

SHRI JYOTIRMOY BOSU: Pages
2,000, 2001, 2002.

MR. SPEAKER May be 2,000 or
4,000,

The procedure adopted up till now
ig other people merely object and then
it is put to the House If 25 members
support it, it has leave of the House.

SHRI KANWAR LAL GUPTA 1
obect because it 13 an objective report-
ing. Therefore, 1 want to object.

MR. SPEAKER Al right Anybody
can raise objection.

SHRI JYOTIRMOY BOSU My ob-
jection has gone on record. I object to
this privilege motion

MR. SPEAKER Yes, all right,

SHRI GAURI SHANKAR RAl
(Ghazipur) 1 have no objection but X
would like to...

MR. SPEAKER:
allowed.

SHRI KANWAR LAL GUPTA:
Other people also object to it.

MR. SPEAKER: Those who are i
favour of leave baing granted may
please rise in their seats

No, no It is not

The required number is there.

Now it will go to the Privilege
“Committee for consideration.
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SHRI JYOTIRMOY BOSU: Befere

admitting this h
through. you should have gene

MR SPEAKER: Leave has been
granted. Mr Sethe may move the
motion

(Interruptions)

SHRI VASANT SATHE
move*

“That this matter be referred to
the Committee of Privileges™

SHR]I KANWAR LAL GUPTA:
What 18 the procedure that you have
adopted”

MR SPEAKER. Rule 228.

When leave is granted by the Spea-
ker and a request is made that the
matter may be referred to the Privi-
leges Committee

SHR1 KANWAR LAL GUPTA-
Under the Rule you are competent to
refer it to the Privileges Committee.

MR. SPEAKER That I bave not
exercised

SHRI KANWAR LAL GUPTA
Then the House can '

MR SPEAKER No, no Under rule
228 When you raise an objection, why
do you not get yourself famuliar with
the rules”

225-.... “If objection to leave
being granted is taken, the Speaker
shall request those members who
are in favour of leave being granted
to rise in their places, and if not less
than twenty five members rise accor-
dingly, the Speaker shall declare
that leave is granted.”

SHRI KANWAR LAL GUPTA:
1 am on & point of order under Rule
222,

This Rule 228 says—"The Spesker.
if he gives consent under rule 233. ."

80, I take it that you have pgiven
consent.

I beg to
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MR. SPEAXER: I have not given
consent.

SHRY JYOTIRMOY BOSU: I may
be permitted to point out certain in-
sccurancies in this statement.

MR, SPEAKER: No, no
not . .

That is
(Interruptions)

SHRI JYOTIRMOY BOSU: You
cannot  grant....(Interruptions) I
regret to ssy that you are glving
permission on a contention which is
based on inaccurate facts.

MR. SPEAKER: That is all right.
There the matter ends.

BHRI JYOTIRMOY BOSU. Why are
you so generous? We have been very
unkind to the journalists, It i1s a very
difficult job that they do and on the top
of that we are going to be so unfair. I
would request you to kindly go
through the uncorrected report of the
debate and see what is there on pages
2,000, 2,001 and 2,002, May I read out?

MR. SPEAKER: Mr. Bosu.

SHRI JYOTIRMOY BOSU: You are
doing great injustice to the country

MR. SPEAKER. So far as my con-
sent is concerned, it is not open to
discussion.

SHRI JYOTIRMOY BOSU: I am
making the submission with your per-
mission.

MR. SPEAKER: No, you are not,
because ] heve not permitted you to
challenge my consent. In repect of
rule 222, the Speaker bhas merely to
consent, nothing more than that. The
rest is for the House according to the
procedure.

(Interruptions)

BHRI JYOTIRMOY BOSU: The law
makers should be the law breakers.

MR, SPEAKER: I sm ot & law
maksr, 41 of us sre the law makers
That s all sight.
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correspondent

SHRI JYOTIRMOY BOSU: By this,
you are going to demoralise the entire
press corps who do a very difficult
job here. We are seeing for the last
12 years, it is not an easy task to do.
When your permission is based on in-
accurate gubmission....

MR SPEAKER' It is not open for
discussion at all

SHRI JYOTIRMOY BOSU: Why?

MR. SPEAKER: No The motion is
before the House, that 13 all. The
motion is that the matter may be refer-
red to the Committee df Privileges.

SHRI KANWAR LAL GUPTA:
We want to oppose it, Sir.

MR. SPEAKER' You are opposing,
that is why 25 Members rose

SHRI DINEN BHATTACHARYA
(Serampore): You have not mention-
the matter. What 18 the matter® What
ed the matter. What 1s the matter?

(Interruptions)

SHRI C. M. STEPHEN (Idukki):
According to the rules, let me clarity
wih your permission, there are three
stages. Ome, you giving the consent,
second, the House giving the leave to
move for the privilege motion. That
comes under 225, The third 18 226
where, once the leave jg granted, the
House will have o decide, unless the
Speaker on his own refers it to the
Privileges Commuttee, whether it be
referred to the Privileges Committee
After leave 13 granted, Mr Sathe
has made a motion that the matter may
go to the Privileges Commuttee. At
this stage, the House can discuss It;
the House can immediately come to
voting about it or alteroatively, you
can refer it to the Privileges Committee
by exerciting your right.

(Interruptions)
Let me clarify; I am not making any
speech, I am holding the floor now.
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Therefore, Sir, because my friends
were asking what we are about, under,
226, the motion 1s before the House.
It can be discussed and the final de-
caision can be taken (Interruptions)
Now, he ig entitled to speak on that

SHRI VASANT SATHE Now kindly
consider Rule 226 If leave under 225
is granted which has been done, the
House may consider the question of
breach of privilege itself and come to
a decision itself Two things, the House
has io become a Privilege Committee
by itself, consider the motion, have i1t
debated and take a decision Either
this has to be done or it can refer it
to the Committee of Privileges on &
motion made by the member who has
raised the question of privelege of any
other member 1 have raised that it
should be referred to the Ppivilages
Commuttee There is no third alterna-
tive Either 1t goes to the Commiliee
or it must be discussed here by the
whole House and now, it 18 for the
House, there 18 no other motion
whether it is to be considered

SHRI JYOTIRMOY BOSU What 18
rule 226 Mr Sathe hag convenienily
put the cart before the horse 226
says “If leave under rule 225 is gran-
ted the House may consider the ques-
tion and come to a decision” That is

the first thing

MR SPEAKER
motion

SHRI JYOTIRMOY BOSU And the
second thing 18 *or refer it to a Com-
muttee of Privileges on a motion made
either by the memher who has raised
the question of privilege or by any
other member” Therefore, it is manda-
tory and obligatory on your part to
bring the question of motion before the
House

MR SPEAKER That {s what I have
been saying sll the time

(Interruptions)
SHRT KRISHAN KANT (Chandi-

gurh): Let us know whether the hon
Member has moved the motion to refer

That 15 on the
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{o to the Committee or to put it before
the House~—~what is the motion.

SHRI VASANT SATHE I have mov-
ed that it should be sent to the Com-
mittee

SHRI KRISHAN KANT Then, if it
is to be sent to te Committee, the
House 18 not to discuss it Rule 226
says that if leave under Rule 223 is
granted, then there are two options
The House may consider the question
and come to a decision, or refer it to
the Committee of Privileges on &
motion made either by the member
who has raised the question of privi-
lege or by any other Member

SHRI K LAKKAPPA (Tumkur)*
He is a member of the Privileges
Committee

MR SPEAKER He is merely telling
the legal position

SHRI KRISHAN KANT Mr, Speaker,
Sir 1 am not discussing the issue of
privilege at all I am not discussing the
pros and cong of it I am on a proce-
dural matter When the motion has
peen put and as you earlier did it. now
it has been referred to the Privileges
Commuttee

MR SPEAKER No FPleare under-
stand the position clearly There are
three stages of the Privilege motion.
The first stage is the consent o ba
g@iven by tbe Speaker under Rule 222
The second stage is that leave be
granted under Rule 225 The third
stage is the motion before the House
It is up to the House to decide on one
of the two courses. They may say:
“We are ourselves going to dispose of
it " because the House is the master
of the situstion The Privileges Com-
mittee is only an agent of it or it is
open to the House to say: “Why should
we vefer it*” The House has only two
alternatives now-—either to say: “We
are seized of it, we dispose of it or
“ge ave referring it to the Privileges
Commitiee,” Now, the practice is. .

(Interruptions)




. SHRI KRISHAN KANT: The miotion
Dbetore the House is to refer it to the
Privileges Committee.

MR. SPEAKER: But the House may
say: “No, we are not going to.”

SHRI KRISHAN KANT:
-cussion will be limited.

The dis-

(Interruptions)

The discusion will be limited to
whether it should be referred to the
Privileges Committee or should be
discussed in the House. There is no
other discussion on the motion.

MR. SPEAKER: Quite right. the
discussion before the House is....

SHR! KRISHAN KANT: Only Limi-
ted.

(Interruptions)

SHRI GAURI SHANKAR RAIL: 1
am on a point of order. Now, the legal
and constitutional position is that the
House has got two options and these
two options require two substantive
motions. Now, only one motion of Mr.
Sathe is before the House. No amend-
ment or no alternative motion has
been moved before the House, There
is only one motion and in absence of
the dther motion....

MR. SPEAKER: Anyone can move
a mption for amendment.

SHRI KANWAR LAL GUPTA: Let
me read Rule 226. Rule 226 says that
i !eave under Rule 225 has been gran-
ted, then afier granting the leave, the
House may consider the question and
come to a decision. That is one alter-
nativé that the House may consider.
The other alternative is: *or, refer it
it to the Committee of Privilege on a
motion made either by the Member
who has raised the question of privi.
lege or by any other member.” So,
there are only ftwo alternatives.

MR. SPEAKER: Everybody ‘says
that. . '
" SHRT KANWARLAL ~ GUPTA: We

want to say nmetlunx on this. Kind-
ly pemit us,

MR. SPEAKER: No, no. You can:
move ' a motion,

SHRI KANWAR LAL GUPTA: I
want to move a motion, Sir, that we
want ip consider this motion.

MR. SPEAKER: All right, you can
do that. It is open to you to move.

SHRI JYOTIRMOY BOSU: I want
to move an amendment to the motion.
I move:

~That the House may consider the
question and come to a decision
with regard to this question of
privilege,”

MR. SPEAKER: That you
titled to.

are en-

SHRI KANWAR LAL GUPTA: Now
you can permit us to speak.

SHRI C. M. STEPHEN: I rise on a
point of order, Now. one motion is
already before the House. That motion
has got to be disposed of. Two motions
cannot be considered simultaneoisly
by the House. There can be an amend.-
ment to the motion before the House.
This Is not an amendment. There is
like a substitute motion and nothing
jike that. Two motions cannot be
considered by the House at the same
time. So, the motion which is already
before the House must take prece-
dence. Now the point si, if somebody
wantis the House itself to considr this
matter, he should have brought in a
‘motion initially and the desire of the
House should have been tested, whe
ther it must be considered or not.
Once this motmn is before the Hou”.
an amendment. .

SHRI JYOTIRMOY BOSU: Is it
put in the List of Business?

" SHRI- C, M. STEPHEN: I am here
on a point of order. I have also a

‘right, not Shri Joytirmoy Bosu alone.
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An amendment to the motion cannot
be in the nature of rejecting the
motion, or negativing that motion,
The gecond motion which is moved
cannot be an amendment, because ft
is 10 the nature of negativing the
motion. Therefore, this motion has
got to be decided, and the other motion
cannot be taken up and considered at
all. Two motions cannot he consider-
ed together.

MR. SPEAKER: I am not accepting
this contention.

SHRI SHYAMNANDAN MISHRA:
(Begusarai). May 1 explain what I
understand by rule 226? According to
rule 226, only when a prima facie
case has already been established for
rule 226, only when a prima facie
is granted. Now, that heing the case,
the matter can be disposed of in two
ways For the first case, where the
House :tself should decide, no motion
ig required, because the words used
are that the question shall be decided;
it is not said “on a motion” but only
that the question shall be decided.

SHRI K. P. UNNIKRISHNAR
(Badagara): The words used are “the
House may consider the question”.

SHRI SHYAMNANDAN MISHRA:
Because, in that very rule, you will
find two kinds of expressions—"the
House may consider the question and
come to a decision” and “refer it to a
Committee of Privileges on a motion
made either by the member who has
raised the question of privilege or by
any other member”. Sc, if the House
wants to decide about this, then the
House has probably lost that opportu-
nity. Then the hon. Member hsd been
obliged to come with a meotion.......
(Interruptions). The Chair's duty in
the first instance should be to ask
whether the House itself would like
to dispose of It. Since the Chair has
not asked that question, therefore, the
hon, Member (s quite competent, is
quite in order, to bring up a motion
before the House, and that it precise-
ly what he has done.
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MR, SPEAKER: I have m the
various contentions.
222, 225 mdmhmmauw
ing procedure is laid down, according
to me the first step ig for the Speaker
to decide whether he should give his
consent or not. The second step is for
the House to grant the leave under
rule 325 The next stage is for the
House to decide whether it will go into
the matter and decide itself, or whether
it will refer the matter to the Privi-
leges Committee.

In this case, I have already given
my consent under sule 222. The House
has granted leave under rule 225. Now
it is open to the House to say either
it will discuss it itself at presemt or
refer the matter to the Privileges
Committee. Shri Sathe has given a
motion, proposing that the matter be
referred to the Committee of Privi-
leges.

SHRI X. P. UNNIKRISHNAN: That
will come only later.

MR. BSPEAKER: 1t is open to &
Member to move an amendment to
say that the House itselt will go into
the matter and discuss it. But the nor-
mal convention of the KHouse has
always been, in a matter like this to
refer it to the Privileges Committee.
But that convention does mnot bind
the House. The House may make a
difterent decision in the matter. There-
fore, the amendment is permissible
and, if the House so desires, the matter
may be discussed by the House.

SHRI K. P. UNNIKRISHNAN: Rules
226 consists of two parts—dicussion by
the House or reference to the Come
mittee. It the Houde is oconsidexing
the question, only then he can move
the motion.

13 ke,
MR. SPEAKER: No. On his own
the proocedute
(Interruptions) I have gives the Gecis

slon,
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SHRI P. K. DEO (Kalahandi): I
would like to submit in this regard..

MR. SPEAKER: Not after my de-
cision. (Interruptions). Is it the
pleasure of the House to duspense
with the lunch hour and dispose of it
today?

SEVERAL HON MEMBERS No.

SHRI KANWAR LAL GUPTA: I
want to speak on that. .

MR. SPEAKER: I will fix it for
some other day.

SHRI KANWAR LAL GUPTA: I
wouid speak gn that after lunch,

MR. SPEAKER: No. after lunch,
we are taking up a different matter.
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18.01 hrs,

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

—————

The Lok Sabha re-assembled after
Lunch at five minutes past Fourteen
of the Clock.

[Mr. DerUTY SerAxsr in the Chair)

fixed for 2 o'clock but, unfortunately,
we have certain other business which
was not finished in the morning, like
Papers to be Laid, Calling Attention
and 8o, 1 would suggest that
that part of the business and
then tske up this discussion, if the

Papers Laid 286

Now, the statement showing sup.
plementary Demands for Grants,

———

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1978-79

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): I beg
to present a statement showing Sup-
plementary Demands for Grants in

respect of the Budget (General) for
1978-79.

14.05 hrs.
PAPERS LAID ON THE TABLE

NOLIFICATION UNDER REPRESENTATION
OrF THE PEOPLE ACT AND RXPORT OF LAW
COMMISSION re. CREMINAL LIARILITY FOR
FAILURE BY HUSBAND TO PAY MAINTEN-
ANCE ETC., TO WIFE A GRANTED BY COURY

THE MINISTER OF LAW, JUS.
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): I beg
to lay:

(1) A copy of Notification No.
8.0, 393(E) (Hindi and Enghsh ver~
s:ons) published in Gazette of India
dated the 19th June, 1978 making
certain emendment in the descrip-
tion of the 12-Champhal constituen-
¢y in Schedule XXVII of the Deli.
mitation of Parliamentary and As~
gembly Constituencies Order, 1976
under sub-gsection (2) of section
of the Representation of the People
Act, 1950 [Placed in Library. See
No. LT-2519/78).

(2) A copy of the Seventy-third
Report (Hind; and English versions)
of the Law Commigsion on Crimi.
nal Hability for fallure by husbend
{0 pay maimntenance or permanent
alimony granted to the wife by the
Court under certain enactment or
rules of law [Placed in Library.
See No. LT-2520/78).



